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INTRODUCTION 
1. the Chairman of the Committee on Government ASliurances. as 

authorised by the Committee. do present on their behalf. this Twelfth 
Report of the Committee on Government Assuranees. 

2. The Committee (1992-93) were constituted on December 13. 1992. 
3. The Committee (1991-92) at their sittings held on February 17. 

April 9. May 28. September 9, October 1. 1992.considered requests (vid~ 
Memoranda Nos. 24. 25. 26. 27, 30. 31, 34, 35. 39.40. 41, 41-A. 42 and 
43) received from the Ministries!Departments of the Government of India 
for dropping of pending assurances and their decisions arc contained in this 
Report. At their sitting held on April 15, 1993. the Committee considered 
and adopted the Draft Twelfth Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of 
the Report. 

5. The conclusions/observations of the Committee are contained in this 
Report. 

NEW DELIII; 
April /5, /993 

Chu;tru 25, /9/5 (Suku) 

DR. LAXMINARAIN PANDEY, 
Chairman, 

Commjlle~ 011 Gov~rtlme"t Assurallces. 

(ix) 



CHAPTER I 
(I) 

PAK SPY RING IN KUTCH 
1. On August 29, 1991, the following Unstarred Ouestion No. 4996 

given notice of by Sarvashri Yashwantrao Patil, Rajendra Agnihotri and 
Janardan Mishra, MPs was addressed to the Minister of Home Affairs:-

"(a) whether attention of the Government has been drawn to the 
newsitem captioned "Pakistani spy ring in Kutch busted" 
appearing in the 'Times of India' dated July 24, 1991; 

(b) if so, the details thereof; 
(c) whether some instances of spying involving officials of the Pak 

High Commission have come to the notice of the Government 
recently; 

(d) if so, the details thereof and action taken in this regard; and 
(e) the steps taken by the Government to check such activities?" 

1.1 The then Minister of State in the Ministry of Home Affairs 
(Shri M.M. Jacob) gave the following reply:-

"(a) Yes, Sir. 
(b) One Junas Dosal resident of District Kutch was apprehended 

on 5th May, 1991 while trying to cross over to India. A case 
under Official Secrets Act was registered aiainst him. The case 
is at the stage of investigation. 

(c) Yes, Sir. 
(d) It will not be in public interest to dilClolC the detaila in this 

regard. 
(e) In order to check sueh activitiel. vigilaDce on the borders has 

been intensified by way of effective border patrolling in 
addition to issue of photo identity cards to residents along the 
border belt in some areas. Security around vital installations 
has also been strengthened." 

1.2 Reply to part (b) of the queltion was treate4 as an Ulurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.e .• by November 28. 1991. 

1.3 On December S, 1991. the Ministry of Home Affairs approached the 
Committee on Government Auuranees through the Ministry of 
Parliamentary Affairs vide their U.O. Note No. I1HA(3) usa 4996-LS.4Jl 
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dated December 5. 1991. to drop the assurance on the grounds indicated 
beluw:-

"In reply to above question it was stated that 'One Junas Dosal 
resident of District Kutch was apprehended on 5th May, 1991 while 
trying to cross over to India. A case under Official Secrets Act was 
registrered against him. The case is at the stage of investigation. This 
reply has been treated as an assurance. Since the investigation is 
being made by the Government of Gujarat. it is requested that the 
Committee on Government Assurances (Lok Sabha) may kindly be 
moved for dropping of this assurance." 

1.4 The Committee considered the request of the Ministry of Home 
Affairs for dropping of the assurance at their sitting held on February 
17. 1992. 

1.S The Committee did not agree to the request of the Ministry to drop 
the assurance. The decision of the Committee was conveyed and it was 
requested to initiate to fulfil the assurance. 

1.6 The Ministry sought extension of time upto February 29. 1992 and 
thereafter upto May 29. August 29. November 29. 1992 and February 
28. 1993. The last extension has been sought upto June. 1993. The grounds 
on which the extensions have been sought arc as follows:-

".... that information is still awaited from the Government of 
Gujaral. " 

1.7 The Commillee have noted that the Ministry of 1I0me Affllirs have 
not given due Importance to the Issue In which the security of the nlAtion Is 
involved. An assurance was given on August 29, 1991 In reply to part (b) of 
the question that a case under Official SI.'Curlty Act was registered apinlil 
one Junas DOSIlI, a resident of District Kutch all(t the case WIiS al lbe stliKe 
of InvestiKlltion. The Committee also note thllt the Investigation was to be 
completed within J months of time from the date of the IlIisurance liven on 
the nour of the lIouse. But Instead of completing the Investi&ation, tbe 
Ministry have Ilpproacbed the Committee witb a request for droppln& of tbe 
assurance on the Krounds • ... lhat the Investigation Is bellli mllde by tbe 
Government of GuJarat'. Thereafter, the Ministry also appruacbed the 
Committee six times to Kl"ant tbem extension of time. The last extension has 
iM.oen souKht upto June, 1993 on the grounds 'that Information is stin 
awaited from the Goverameat of Gujarat.' 

1.8 The Committee are extremely unbappJ 10 IlQte &be rum., pound on 
wbich the Ministry of Home Amlin have IGIIIId ext ..... or time, namely 
that information Is stili awaited from the State Government of GuJarat. The 
Committee feel thai the Home Ministry could have deputed a ICIllor oR1cbd 
and ascertain the IDlurmat10a from the Stale Goverameat lor luraUihiaa the 
prOKresI to tbls Committee wblle seekln& Ume from the Commiuee to 
liquidate the peodlnl 8Sluraoc:e. 
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1.9 The Committee also "lret to note that Ia the Instant case the State 
Government could not complete the IavestlJatloa durlal the c:oune of 
30 months time. The Committee are of the oplDion tbat ell'orll should be 
made to complete the Investllatlon by the end of June, 1993. 

1.10 It Is unfortunate that the Government should not have taken note of 
the luue seriously althouah It related to the natlpnal security. At least the 
Government should have a .. lstt.'4I the State Government to let the 
InvesUgation expedited and also Initiate action to strenathen the !lecurlty at 
border areas. The Committee do not reprd exl.tlna arranlement as 
satisfactory and desire that the Union Government should c:ooveae a 
meetlna of Home Ministers of State Governments to solve the problem 
relatlnl to the security of the nation and live more emphasis on the leeurlty 
at border areas. The Committee also feel that It Is of utmost importance to 
Issue immediately Identity cards to the residents of the border areas for 
detection of the culprits easily. Such Issue of Identity cards wlU also check 
anti-national activities at border areas and complete the pendlnl 
Investigations within the minimum time required for the purpose. 

SETTING UP OF NUCLEAR POWER PLANTS WITH FRENCH AND 
SOVIET ASSISTANCE 

1.11 On 27 February. 1989, the following Unstarred Question No. 72 
given notice of by Shri Balasaheb Vikhe Patil. M.P. was addressed to thc 
Primc Minister: 

"(a) Whethcr Governmcnt of French have offered the necessary 
help for setting up nuclear powcr plants in India; 

(b) if so. the details thereof; and 

(c) the extent to which the safeguards .prescribed by the IAEA 
will be adhcred to?" 

1.12 The then Minister of State in the Ministry of Science and 
Technology and Minister of State in thc Departmcnts of Ocean 
Dcvelopment. Atomic Energy. Electronics and Space (Shri K. R. 
Narayanan) gave the following reply:-

"(a), (b) and (c) "France has indicated its willingness to cooperate 
in the setting up of nuclear power reaeton; in India. The terms of 
cooperation arc being negotiated between. the two countries." 

1.13 On 27 February. 1989. the following Unstarrcd Qucstion No. 638 
was given notice of by Sarvashri Chintamani Jena and Gurudas Kamat. 
MPs was addressed to thc Primc Minister:-

"(a) thc prescnt position of the USSR offer to set up Atomic 
Plant in our country; 

(b) by when the said proposal will be finalised; 
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(c) the details of terms and conditions for establishing Atomic 
Power Plant with the help of Soviet Union; 

(d) whether any other foreign country has offered their 
assistance in regard to setting up of Atomic Power Plant in our 
country; and 

(c) if so, the details thereof and the action taken by Government 
thereon?" 

1.14 The then Minister of State in the Ministry of Science and 
Technology and Minister of State in the Departments of Ocean 
Development, Atomic Energy, Electronics and Space (Shri K. R. 
Narayanan) gave the following reply:-

(a), (b) and (c) "An inter-Governmental Agreement between 
India and USSR for Cooperation in construction of a nuclear 
power station, consisting of two units each of 1000 MW pressuriscd 
light water reactors was signed on November 20, 1988 and a copy 
of the agreement was laid on the Table of the House on 
November 21, 1988. Details regarding time schedule will be 
finalised in due course of time. 

(d) & (e) France has indicated its willin.,gness to cooperate in the 
setting up of nuclear power reactors in India. However terms for 
such cooperation arc yet to be agreed upon." 

1.15 On 24 July. 1989. the following Unstarred Question No. 891 was 
given notice of by Shri Srikantha Datta Narasimharaja Wadiyar and 
Shrimati Kishori Sinha. M.Ps was addressed to the Prime Minister: 

"(a) whether France has made an offer to set up a nuclear power 
plant in the country; 

(b) if so. the details of the aid and assistance offered by France; 
(c) the decision taken by Government thereon; and 
(d) the policy of Government with regard to the setting up of 

nuclear power plants?" 
1.16 The then Minister of State in the Ministry of Science and 

Technology and Minister of State in the Departments of Ocean 
Development. Atomic Energy. Electronics and Space (Shri K. R. 
Narayanan) gave the following reply:-

(a) to (c) France has indicated its willingness to cooperate: in the 
setting up of nuclear power reactors in India and the terms for 
cooperation are under discussion between the two countries. 

(d) In view of the Limited conventional energy resources, 
Government is committed to harnessing n~clear energy to meet the 
growing demand for power in the country. India's nuclear power 
programme envisages setting up of 10,000 MWE installed 
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generation capacity by the year 2OOOAD, based on the indigenous 
technology. Any import of reactors will be additional to this 
programme." 

1.17 On August 27, 1990, the following Unstarred Ouestion No. 3017 
given notice of by Shrimati Vasundhara Raje, M.P. was addressed to the 
Prime Minister:-

"(a) whether Government have revived negotiations with France 
for the purchase of two 900 MW Light Water 
Reactors(LWR); 

(b) if so, the terms and conditions laid down for the purchase of 
these two LWR earlier; 

(c) whether the same terms and conditions still exist now; and 
(d) if not, what arc the present terms and conditions" 

1.18 The then Minister of State in the Ministry of Sciencc & Technology 
(Prof. M.G.K. Menon) gave the following reply:-

"(a) Yes, Sir. 
(b), (c) and (d): The terms and conditions are still under 

consideration and have not yet been finalised." 
1.19 The replies to the first two questions and the replies to parts (a) to 

(c) of the third and fourth questions were treated as assurance and were 
required to be implemented within three months lime from the date of the 
reply. 

1.20 On 15 May, 1990. the Ministry of Atomic Energy approached the 
Committce through the Ministry of Parliamentary Affairs vidt their 
U.O. Note No. XIV/AE(l)USQ 891-LSI89 for the dropping of these 
three assurances on following grounds:-

"The assurances involve delicate negotiations with the Government 
of USSR and France. These assurances cannot be fulfilled till these 
negotiations are final in all respects. It may not be possible for this 
Department to bring out all the complex and delicate i8sues 
involved at the present juncture in order to fulfil the assurances." 

1.21 The Committee considered the request of the Department Atomic 
Energy for the dropping of the first three assurances at their sittina held on 
11 June. 1990 and decided not to accede to the request of the Ministry. 

1.22 The Committee made the following observations in this regard vide 
their Eight Report (1990-91) presented to the Lok Sabha on January 
14, 1991:-

"The Committee note that the Government arc involved in delicate 
negotiations with the Government of USSR and France for the 
setting up of nuclear power units in order to harness nuclear energy 
to meet the growing demand for power in the country. The 
Committee arc unhappy to observe lhal the Government have 
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sought the dropping of the assurances instead of trying to fulfill the 
assurances by finalising the arrangements for the setting up of 
atomic power units through urgent negotiations. The Committee 
need hardly emphasise the importance nuclear energy has assumed 
in the context of current oil crisis and recommend that the 
Government should make concerted efforts towards the setting up 
of nuclear power units by expediting negotiations with USSR and 
France" . 

1.23 On February 2. 1992. the Department of Atomic Energy 
approached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide their U .0. Note No. XlIII AE-
(2)USQ-638-LS/89 dated 6-2-1992. to drop the assurance on the grounds 
indicated below:-

"The fulfilment of the above assurances involves the fructification of 
delicate bilateral negotiations between India and France in respect 
of French offer and between India and Soviet Union in respect of 
Soviet offer. The issues involvcd arc too complicated and delicate 10 
be laid thread bare at a public forum. A d~cision in the matter wold 
only be taken by the Government of India at the most appropriate 
and beneficial moment. It would not serve our interest to make a 
public disclosoure of the issues involved or the status of the 
negotiations. 
The Committee on Government Assurances has always been 
appreciative of national interest and the constraints of the 
Government in such sensitive matters. Prudence also requires that 
the Government docs not take a public stance on such sensitive 
bilateral issues which could be exploited against our interests by 
competing international forces. Premature disclosures could also 
jeopardise the negotiations. If and when. anything concrete 
emerges. it would immediately become public knowledge. keeping 
in view the economic. technological and political significance of the 
issue. In the circumstances. it is requested that the Committee may 
kindly drop the above assurances." 

1.24 The Committee considered the request of the Department of 
Atomic Energy for droping of these four assurances at their sitting held on 
February 17. 1992. 

1.25 The Committee did not agree to the request of the Ministry to drop 
the assurance. The decision of the Committee were communicated and the 
Department was asked to initiate action to fulfil the assurance . 

• 1.26 The Committee .re In .... eeDlent with the Department 01 Atomk 
Enerxy 'lult the Government of India .reunderaollll • delicate ad 
lensWve neaoUaUons with the Governaaent of USSR and Franc:e for tbe 
Rill .. up of new nuclear power ..... lD IatIia __ ..... fer ........ es a 
more IleCUft future .nd a better "-Ity of lU'e. The Coanntttee caaaot 
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decry tbe ul'leD4:Y and ImportaD~e 0' the power enerl)' requ1nd 'or taklal 
the country on the path of prolfe" to meet the cballeqe of tbe t ..... ty-ftnt 
~ntury. A radical ~baD&e In the total Inclautrlal eJlvlronment of the Cl8IIIItry 
for fulfilUna the bopel of the 211t ~eatury Is oaly poalble wben there IhIIII 
be mure enerlY available and lhMt too at cheaper rate. ThIs, undoabtedly 
could be made available by estabUsblna Dew atOlDI~ reaeton In dUrereat 
parts uf the ~ountry thruuah aluhal ~uoperatlon. 

1.27 The Committee are, however, distreued to Dole tbat the Department 
of Atomic EDerIY have not soUXht extension of time from the C.mmlttee u 
a matter of prCK.~dure and pra~t1('"e and lise Committee deprka&e the 
tendency. Though the Committee endorse the plea of the Department of 
Atomic Energy that there are oatlol1lll Iaterest and constralnts lav6tlved In 
the issue yet there seems to be no hurdle in the way of teell.lnl exteolloa 01 
lime frum the CummiUee. 

1.28 Tbe Committee have no objection In aqotlatlolu "Itb the .. Id 
de\'eloped countries being continued till tbe erfurls are frult,..1 ad delire 
tbat the Government should 10 on leekiua extenslUD or lillie tm the 
fulnIhnent of these .ssuran~es. 

(UI) 

INDIRECT TAXES UNDER DISPUTES 
1.29 On May 25, 1990, the following Unstarred Ouestion (No. IOS87) 

given notkc of by Shri Dharmesh Prasad Varma. M.P., was addresliCd to 
the Minister of Financc:-

"(a) whcther a huge amount of indirect taxes and particularly 
Central ExciliC duties is under dispute; Bnd 

(b) if so, whether Government propose to crclltc a forum on the 
pattern of the Settlement Commission to entertain matters 
relating to indirect taxes?" 

1.30 The then Deputy Minister in the Ministry of Finance (Shri ADil 
Shastri) gave the following rcply:-

"(a) Yes, Sir. 
(b) A proposal under consideralion at tbe preliminary stase." 

1.31 Reply to part (b) of the question was treated u an auurUICC by die 
Committee which was to be fulfilled within three months of the date 01 
reply i. e. by August 24. 1990. 

1.32 On November 27. 1991, the Ministry of Finance approac:bcd the 
Committee on Government Assuraaccs tbrouaft the Miailtry (I( 
Parliamentary Affairs vide tbeir U.O. Note No. FllIFin. (126) USO 10587· 
LS/9O dated November 27, 1991 to drop the _1'8DCC on the JTOUIIda 
indicated below:-

"In the case of Auuraoce to the Rajya Sabba Uastarrcd C)uc&tion 
No. 709 for 30-7-1985 (AMe.are-l. there iI a propaul for an 
amendment to tbe legislation whicb bas IiDce been approwod by the 
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Finance Minister and is now with the Ministry of Law for 
concurrence and vetting of the Cabinet Note. After the proposal has 
been approved b~ the Ministry of Law, the proposal will be sent to 
Cabinet for approval and on receipt of the Cabinet's approval a Bill 
will be prepared in consultation with the Ministry of Law and only 
then will it be introduced in Parliament. Accordingly, the 
Committee on Government As. .. urances (Rajya Sabha) was earlier 
requested to drop the assurance. 
Similarly, for the Lok Sabha Unstarred Question No. 10587 dated 
25th May. 1990, the Govcrnment replied that there was a proposal 
under consideration for creating a forum on the pattern of the 
Settlement Commission. This proposal is received my active 
attention. 
As amending the law is a long-drawn process, it would take quite 
some time to bring the comprehensive bills. I would. therefore. 
request you to use your good offices to persuade the Committee on 
Government Assurances to drop these Parliamentary Assurances." 

1.33 The Committee considered the request at the Ministry of Finance 
for the dropping of the assurance at their sitting held on February 17. 
1992. 

1.34 The Committee did not agree to the request of the Ministry to drop 
Ihe assuram:e. 

1.35 The decision of Ihe Committee was accordingly conveyed 10 the 
Mini~try. 

1.36 The Ministry sought extension of time upto May 28, 1993 on the 
following grounds:-

"that the proposal regarding creation of a forum on the pattern of 
Settlement Commission to entertain matter relating to indirect taxes 
is still under consideration. 

1.37 The Committee take notice that an important issue was raised in the 
Pllrllament to create a forum on tbe pattern of tbe 'Settlement Commission' 
to entertain the matter relating to indirect taxes. A promise hal been made 
by the Minister on May 15, 1990 tbat tbe proposal is under consideration at 
prtiimillsry stsKe. But immediately aner the assurance wal Klven. the 
Ministry of Finance approached tbe Committee to drop the assurance on tbe 
arounds lbat amending the law Is a lonl drawn process and It would take 
quite some time to bring the comprehensive lqlslation. Tbe Committee 8110 
DOte tbat while seekins extension of time upto May 18, 1993, the Ministry • have nut explained the proaress made in the dlrectlun to fulfU tbe assurance 
by introducln& a bill in Parliament. In the dropping request It bas been 
stated that the proposal bas since been approved by the Finance MInister 
and bas been forwarded to the Ministry of Law for concurrence. The 
Commlltft' nlld that It Is for more tban one year tbat the maller Is pendinl 
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with tbe Ministry of Law and their nnal approval II ltUl awaited. The 
Committee are not happy on the slow pace wltb wblcb the MlnJstrl. of 
Finance and Law are takina up the matter a1thoup outltandlnl lubstantlal 
amount under the Head of Indirect Taxes could be reallsed from the 
concerned induatrles If the proposal Is accepted. The Committee need not 
but to bl&hllgb again that such an Important laue should have been 
discussed at different levels at various forums in the Ministry of Finance 
and In its anc:illiary departments/omces. 

1.38 The Committee hope that the matter would be liven hlab priority 
and pursued with aU the seriousness It deserves for clearance by the 
Ministry of Law without any rurther loss of time. The Committee would 
appreciate If a bill to the effect is introduced in the ensulna Winter Session 
of the Lok Sabha in order to Implement the assurance. 

(Iv) 
AMENDMENT TO SCHOOL ACT 

1.39 On August 20. 1990. the following unstarred Question No. 1719 
given notice of by Shri Manjai Lal. Shri Phool Chand Verma and Shrimati 
Geeta Mukherjee. M.Ps. was addressed to the Minister of Human 
Resource Devclopment:-

"(a) whether the attention of Government has been drawn 
towards the news-items published in Indian Express dated 
25 July, 1990 under the caption 'Move to amend School Aet 
stalled.; 

(b) if so, whether Government propose to check irreaularities 
being committed in private schools in Delhi by making 
amendments in Delhi School Education Act, 1973; and 

(c) if so, the reasons for not making amendments in the said Act 
so far?" 

1.40 The then Minister of Human Relource Development (Shri 
Chimanbhai Mehta) gave the following reply:-

"(a) Yes, Sir. 
(b) & (c) The matter is being looked into." 

1.41 Reply to parts (b) and (c) of the question was treated as an 
assurancc by the Committee which was to be fulfilled within three months 
of the datc of rcply i.e. by November 19, 1990. 

1.42 On April 11, 1991, the Ministry of Human Resource Development 
approached the Committee on Government Assurances throuJII the 
Ministry of Parliamentary Affairs vide their U.O. Note No. III! 
HRD(6)USQ 1719·LSI9O dated April 11, 1991, to drop the Ulurance on 
the grounds indicated below:-

"Delhi Administration had formulated proposall for amendment of 
Delhi School Education Act, 1973 in July, 1987 and sou,ht 
clearance of the Ministry of Human Resource Development. After 
the amendment proposals were cleared in principle by the Ministry 
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of Law. the same were sent to the Delhi Administration by the 
Department of Education in July. 1987 for presenting the same in 
the Metropolitan Council. Delhi Administration informed the 
Ministry that the amendment Bill was introduced in the 
Metropolitan Council on 23-12-87 and the Council after due proees. .. 
and procedure and by vote favoured to send the Bill to the 
Selection Committee of the Metropolitan Council. The Bill was 
finally passed by the Metropolitan Council in August 1989 and the 
same was scnt to the Executive Council for their concurrence. 
Subsequently. Metropolitan CounciVExecutivc Council were 
dissolved by the President of India and later when the matter was 
placed before the Administrator for his approval. he decided to 
leave the matter to be decided by the elected Govt. expected to be 
formed in Delhi in due cuurse. In view of this Delhi Administration 
has dropped the matter for the prescnt. 

Delhi Administration Act. 1966 prescribes a detailed procedure 
for undertaking legislation in regard to the Union Territory. An 
extract from the Delhi Administration Act. 1966 is lit Annexure-II. 
According to the provisions of this Act. all concerned authorities 
such as Metropolitan Council. Executive Council. Administrator and 
Central Govt. arc required to be consulted. which process usually 
takes time. 

In view of the position stated in above para. Delhi Administration 
is likely to tuke a fresh look at the amendment proposals already 
suggested. As new problem areas may have come to the notice of 
the Delhi Administration during the intervening period. there is 
every poissibility that Delhi Administration may also propose some 
additional amendments to the Act and may also review the 
amendment proposals already suggested. 

This is more likely because the new Executive Council and the 
new Administrator will have a fresh look at the whole matter and 
this is likely to be long drawn process. 

From the above. it may be observed that althouah the 
Government had been pursuing the matter with all the seriousness it 
deserves. however. due to the long procedure involved and a large 
number of agencies required to be consulted. the matter could not 
be finalised and there is no likelihood of the matter being fiDaliacd 
in the ncar future. As the matter will require fresh look by the new 
Executive Council yet to be installed. no spcdfic time limit can be 
indicated by the Government for undertaking these amendment 
proposals, wbich still may take a few more years. 

In view of the position and circumstances explained above. it is 
requested that Parliament Assurance ar.ing out of Lok Sabba 
Unstarred Oucstion No. 1719 datcd 20.8.1990 may be dropped." 
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1.43 The Committee considered the request of the Ministry of Human 
Resource Development for the dropping of the assurance at their sitting 
held on April 9, 1992. 

1.44 The Committee did not agree to the request of the Ministry to drop 
the assurancc. 

1.45 The decision of the Committee was accordingly conveyed to the 
Ministry. 

1.46 The Committee note that a point was raised In the Lok Sabha with 
a view to checkina irreaularitles beina committed In private schools in Deihl 
by making amendments in Deihl Schools Education Act 1973 and the 
Minister gave a categorical reply on August 20, 1990, that the maUer wal 
being looked Into. The reply of the Minister was a catqcoriclll and clear-cut 
assurance. On the basis of the reply, the public at large, might be hllVlna 
high hopes that something concrete will come out of the promise and a Bill 
to amend the Deihl School Act, 1973 would come I80Il. 

1.47 The Committee also take notice that a Bill was approved by the 
Mt.otropoUtan Council in August, 1989 to amend the Delhi School Act, 1973. 
Subsequently, the bill lapsed as the Metropolitan CouncD and the Executive 
Council were dissolved by the President of India. The Commluee also note 
tbal the administrator has IlIso decided to keep the matter pending ror 
finalisation by the Elected Government expected to be formed In Deihl In 
due course. 

1.48 As the proposal was already approved by the Metropolitan CouncU 
In AUlulit, 1989, the Committee reel that there should not have been any 
complication In brioKlng a Bill in the Parliament forthwith aner 
consullatltlD with tbe Delhi AdminislaUon. The Committee filii to !lee any 
jUlitiftcation for the mislulded efforts made by the Ministry to act the 
assurance dropped on the plea that the matter wUI require a frah look by 
the new Executive Council yet 10 be In.laDed. The Commillee do not see 
any necessity to wait ror the rormalion of the new Executive CouncU In 
Delhi as Human Resource Development Ministry are competent to flnallse 
the Issue. The Committee expresli their dlipleasure that sincere efforts have 
not been made by the MInistry to rulm the usurance. The Committee bope 
that the Ministry or Human Resource Development (Department 01 
Education) wiD Far up their macbiaery III tbe rlabt dlrecUon with tbe true 
spirit or the ConstltuUon 01 India aDd ....,. aba. the coau:rete decision Ia 
the matter Is taken up in the ...... ' .......... IpIrIt 01 .... UIUI'UCe ..... 
on the floor or the Howe ........ 01 waIaIai for tile forauadoa of tbe elected 
lMHIy in tbe Slale or DeIbI. 
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(v) 

SUPPLY OF EXPLOSIVES TO ASSAM EXTREMISTS 

1.49 On November 25, 1991, the following Starred Question No. 50 
Jiven notice of by Shri Kamal Mishra Madhukar, M.P. was addressed to 
the Minister of Home Affairs:-

"(a) whether it has come to the notice of the Government 
that explosives arc being supplied to the Assam extremists 
from the coal fields of Bihar; and 

(b) if so, the steps taken by the Government in the matter?" 

1.50 The Minister of Home Affairs (Shri S.B. Chavan) gave the 
following reply:-

"(a) and (b): Two parcel of gunny bags containing detonators 
were recovered by R.P.F.. Guwahati. The offence is under 
investigation. The State Government with the aid of the army and the 
Central para-military organisations is engaged in controlling such 
activities ... 

1.51 Reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply I.e. by February 24. 1992. 

1.52 On September 21. 1992, the Ministry of Home Affairs approached 
the Committee on Government Assurances through the Ministry of 
Parliamentary Affairs vide their V.O.Note No.lIlHA(3) SQ-50LS/91 
dated September 21. 1991. to drop the assurance on the grounds indicated 
bclow:-

"The Government of Assam has informed that two persons were 
arrested by Bihar Police. They arc reported to have since becn bailed 
out. Assam Police also arrested one person and he also managed to 
secure bail. Further investigation shows that the consignment of 
explosives was meant for use in illicit mining in shillong area of 
Meghalaya and not for terrorist activities. The case is still under 
investigation. 

The matter is within the area of responsibility of the State 
Government. The investigation by the State Police and the judicial 
process is likely to take time and it will not be possible to get the 
information within a reasonable time." 

1.53 Tbe Committee considered tbe request of the Ministry of Home 
Affairs for the droppina of tbe auurance at their sittina beld on October I, 
1992. 

1.54 The Committee did not aarce to the request 01 the Ministry of drop 
the &aurance. 
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1.55 The Ministry have sought extension of time to fulfil the assurance 
upto May 25. 1993. The grounds for seeking further extension of time are 
as under:-
...... Sinee the investigation by the State Police and the judicial process is 

likely to take considerable time. it is not possible for the Govt. of 
Assam to give any indication as to the time frame within which the 
process of investigation and the subsequent judicial process will be 
completed. The case is completely under the area of responsibility of 
the Govt. of Assam." 

1.56 The Committee Dote that on November 15, 1991, the MInistry 
informed that 'two parcel of aunny bap contalnlna detonaton were 
recovered by RPF, Guwahatl. The offence is under lnvestlaatlon'. The 
Committee have also been Informed that two persons were arrested by 
Bihar Police and the Assam Govt. have also arrested one penon. The 
investigations reveal that conslanment of explosives was meant for use In 
illicit mining Is Shlllona area of Meghalaya and not for terrorist. 

1.57 The Committee are constrained to oblerve lhal aUhoup lutnclent 
lime have elapsed yet lhe case Is still under lnvesliaation and the Union 
Government want to aet rid of the responsibilities In the aulse of the matter 
being under the control of the State Governments as the area of 
responsibility lies with the State Governments. 

1.58 The Committee find no justification In contlnulna the Investigation 
and keeping the Issue alive for Investigation for all the lime to come. 

1.59 The Committee desire that the Union Government should nol shirk 
of their responslbilltlts and pursue the matter with the State Governmentl. 
The State Governments should be directed to complete the InvestlaatioDi 
and file suits In the respective Court of Law for further action. The 
Ministry can liquidate the assurance by furnllhlna Information to the fad 
that a case hal Iince been ftledlln the Court. 



CHAPTER II 

iii 
T.V. SERIAL 'KRISHNA' 

2.0 On September 11, 1991. the following Unstarred Question No. 6716 
given notice of by Shri Pandurag Pundlik M.P .• was addresscd to the 
Minister of Information and Broadcasting:- . 

"(a) whether approval to make serial 'Krishna' for Doordurshan has 
been sought by any producer; . 

(b) if so, the time by which the approval is likely to be accorded; and 

(c) if not. the reasons therefor'?" 

2.1 The then D~puty Minister in the Ministry of Information and 
Broadcasting (Kumari Girija Vyas) gave the follc,wing reply:-

(s), (b) (e): Doordarshan has received a prop·6sul,for aT. V. Serial 
titled "Krishna" for approval under its new sponsorship schcme. 
Doordarshan has initiated the examination of the proposals received 
under this scheme." 

2.2 Reply to the question was treated as an assurance by the Committee 
which was to be fulfi1led within three months of t~ date of reply i.t'. by 
December 10, 1991. -

2.3 On January 1. 1992. the Ministry of Inforn~ation & Broadcasting 
approached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide theirU .0. Note No. 11 
IB(6)USQ6716-LS/91 dated January 1. 1992. to limp the assurance on the 
grounds indicated below:-

"The selection of serials under the sponsorship'seheme is an on going 
activity of Doordarshan. It is a eontinous programme activity and. liS 

per the normal practice. selection is made by special committees on 
whieh non-official members arc also nominated. In October. 1990 the 
Doordarshan invited proposals for sponsored programmes and 
received more than 3500 proposals from various producers. A 
number of Committees have been formed to evaluate these proposals 
under different themes like programmes for children. detective 
programmes. ~ relevant programmes. etc. The selection itself 
..... Cll .. 1tIIcc riI:r ~, in the first stage. the concept of the 
prep88.,.,~cd. i. the ....t stage. the plot is approved and in 
tbt third stage. rhe first four e~ arc previewed and. if found 
suitable in all respects, tbe serial is ,...., cleared for telecast after 
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deciding the total number of episodes to be telecast. It is evident 
from the above that selection procedure under the sponsored 
programmes scheme i!' a time consuming process and a final deeision 
on any of the proposals may take seyeral months. This is further 
subject to the condition that all the proposals will not be approyed. 
Doordarshan will only approve serials in aceordance with the 
programme requirements. 

The proposal 'Krishna' is one of the 3500 proposalll being evaluated 
by the Selection Committee. It would not be possible to specify any 
time limit for processing the proposed serial 'Krishna' and as stated in 
the previous para the serial mayor may not be eventually selected for 
telecast. 

Moreover, it may kindly by appreciated that the reply to the 
question under reference was not intended to be an assurance by this 
Ministry." 

2.4 The Committee eom.idered the request of the Ministry of 
Information and Broadcasting for the dropping of the usurance at their 
silting held on February 17, 1992. 

2.5 The Committee did not agree to the request of the Ministry to drop 
the assurance. 

2.11 The decision of the Committee was accordingly conveyed to the 
Ministry for compliance.' 

2.7 Subsequently the Ministry have implemented the assurance by laying 
a Statement on the Table of the Lok Sabha on December 22. 1992 vide SS 
No.x/16. The Statement contained the following information:-

"(0). (b) & (c): Thc Serial 'Krishna' received under the new 
Sponsorship Schme 1990 has not been recommended by the Selection 
Committee." 

2.8 The Committee note that on September 11, 1991, the MIn.ter . .pve • 
clitegoriclil reply. 'Doordarlhan has received a proposal for a T.V. Serial 

, .. Krishnll ......... and Duordarsun Initiated the namlna&ioD of the propoul'. 
The T.V. Serial "Krishna" was promlHd to be examined lImul ........ y 
IIlol1gwllh other serials which were received by Doordanhan under the aew 
SpoJ1!1Orshlp MMme. The Committee abo DOle that InaNd or takial a 
decision on the Issue that emerl"'CI In the ParlJament, tJw MlaJstrylaave 
tried to Ict tbe IUlsurance dropped on tJw plea, 'The Selection or ........ 
under the sponsonblp scheme Is onloinl activity or Door ............. .UCtIea 
Is made by Special CommJttee on which non.mdal • ..... s aretlllo 
nomlnllted ..... It hal allO heen mentioned thai the Selection Cot ....... 
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has to underlo a procedural system which takes almost about 8 to 9 months 
and hence It Is a time cOllsumlng process. • 

2.9 The Committee note that, at last, the Ministry have fulnlled the 
assurance by laying a Statement(No.Xl16) on December 26, 1992 on tbe 
Table of the Lok Sabha by taklllg a final decision In the matter. 

2.10 The Committee need not but to reiterate that the Ministry should not 
adopt an easy procedure to get an assurance dropped on the plea that It 
im'olves a lime cOllsumlng process. The Ministry should have rather 
diverted their earnest efforts in the right direction to fulfil the assurance. 

2.11 The Committee wish that the Ministry of Parliamentary Affairs 
should discourage the Ministry to permit them to approach the Committee 
with the request of dropping of the assurance on the grounds which are not 
cOJlvlncing and cogent one. 

(II) 

TELECAST OF 'THIRUKKURAL' 

2.12 On April 20, 11)92, the following Starred Question No. 654 given 
Jlotice (If by Shri Kadambur MR. Janarthanan, M,P. was addressed to the 
Minister of Information and Broadcasting:-

"(a) the nature and extent of the coverage of 'Thirukkural - a 
famous work of Great Saint Thiruvalluvar' by the All India Radio 
particularly Tamil Nadu Radio Station; 

(b) the future plans for the expansion of radio coverage; 

(el whether the Doordarshun has any plan to telecast "Thirukkural" 
4uotes; and 

(d) if so, the details thcreor." 

2.13 The then Deputy Minister in the Ministry of Information and 
Broadcasting (Kumari Girija VYlls) gave the following reply:-

"(a) The coverage consists of the followings:-

(i) Recitation of one couplet from Thirukkural alongwith a short 
explanlltory talk. 

(ii) Inclusion of couplets from Thirukkural in the Thought for th9 
Day programme. 

(iii) Talksllnterviews/Diseussions based 011 Thirukkural. 

(iv) Coverage of public functions relating to Thirukkural and its 
author Thiruvalluvar, 

(b) A 3-programme series devoted to each of the 3 chuplers of 
Thirukkural is under preparation for being broadcast in the 
National Channel of All India Radio .. 
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(c)&(d) Ooordarshan Kendra. Madru is already including couplets 
from Thirukkural in its daily programme 'Namadhu Chinthanaikku' 
(Thought for the Day) on its Metro Channel. Couplets from 
Thirukkural arc already frequently used as filler captions in between 
programmes on its Regional Channel." 

2.14 During thc course of supplementaries on thc question. Shri K. 
Thulasiah Vandayar. M.P. raised the following question:-

"Thirukkural is a practical philosophical couplet in Tamil Nadu which 
is a normal guide. Has Doordarshan got any plan to telecast the 
Hindi version of Thirukkural everyday for two minutes?" 

l' 

2.15 In reply to the above supplementary,. the Minister of State in the 
Ministry of Information and Broadcasting (Shri Ajit Kumar Panja) stu ted 
as follows:-

"No plan is now made. But the point madc by thc hon'ble Member is 
noted ... 

2.16 Reply to the supplementary point rai~d during discussion the 
question was treated as an assurance by the Committee which was to be 
fulfilled within three months of the date of reply i.e. by July 19, 1992. 

2.17 On August 17, 1992, the Ministry of Information and Broadcasting 
approached the Committee on Government Assuranecs through the 
Ministry of Parliamentury Affairll "ide their U .0. Note No. 111/( 16)SQ 
No.654-LS/92 d .. tcd August 17. 1992 to drop the allsuranec on the grounds 
indicated below:-

...... to clarify hereby that the statement attributed to MID. i.e. 'No 
plan is now made. But the point made by the Hon. Member is noted' 
is only indicative of the fact that Doordarshan has no ph," to telecast 
the Hindi version of 'Thirukkural' everyday for two minutes in 
immediate future, and therefore. docs not constitute as an assurance. 
It is, therefore, requested that the above statement of Minister of 
State for Information and Broadcasting may not please be treated as 
assurance. 

2.18 The Committee considered the request of the Ministry of 
Information and Broadcasung for the dropping of the assurance at their 
sitting held on September 9, 1992. 

2.19 The Commillee did not agree to drop the assurance and the 
decision of the Committee was accordingly conveyed to the Ministry for 
compliance. 

2.20 Subsequently, the Ministry fulfilled the assurance by layins an 
implementation report on the Table of the Lok Sabha on November 25, 
1992 "ide No. IV 1169. The implementation report furnished reads as 
follows :-

"Doordarshan has no plan 10 telecast the Hindi version of 
Thirukkural on daily buis." 
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l.ll The Committee are iliad to note that when the Committee did not 
avee to drop the assurance on the request of the Ministry of Information 
and BroadcasUnl. the Ministry took a flnal decision on teiecastillK the Hindi 
version of 'Thlrukkural' everyday for two minutes on Doordarlihan. The 
Committee once aKaln do nol appreciate the errorts of the Ministry to get 
the as.urance dropped from the Committee. The Committee reiterate and 
point out alain that It Is fur the Committee to d, .. clde whether a reply 
constitute 81 an assurance and It Is not for'the Ministry to decide It. The 
Committee do not permit Government to sit on their judgement and 
undoubtedly, welcome and apprecia~e a neJallve dl'CIslon. 

l.ll The Committee record with conCern the practice tu challenge the 
Committee's decision and urIc lhat It should nol be repealed again. 



CHAPTER III 

(I) 

INCLUSION OF BACKWARD COMMUNITIES IN SCs/STs LIST 

3.0 On December 9, 1991, the following Unstarred Que!ltion No. 2944 
given notice of by Shri Kodikkunnil Suresh, M.P .• was addressed to the 
Minister of Welfare:-

"(a) whether the Government have received any proposal from 
Kcrala Government for inclusion of some backward communities in 
the Scheduled Castes List; 

(b) if so. the details thereof; and 

(c) the reaction of the Union Government thereto?" 

3.1 The Minister of Welfare (Shri Sitaram Kesari) gave the following 
reply:-

(a), (h) and (c): "Yes. Sir. These are under examination." 

3.2 The reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.l.'. by March 8, 1992. 

3.3 On March 10, 1992, the Ministry of Welfare approached the 
Committee on Government Assurances through the Ministry of 
Parliamentary Affairs vide their U .0. Note No. IIlWel. (R) USQ 2944·LSI 
91 dated March, 10, 1992. to drop the alisuranee on the grounds indicated 
below:-

"The Committee noted that since the comprehensive revision of SCI 
ST lists is still pending. the inclusion of Pcruvannan Community in 
the List shall be taken care of during the introduction of the Bill 
and hence, agreed to drop the assurance." 

3.4 The Committee considered the request of the Ministry of Welfare for 
dropping of the assurance at their sitting held on April 9, 1992. 

3.5 The Committee have taken notice of the fact that II comprehensive nit 
of SCI/STs is already under consideration with tbe Covernment. The 
requests received from the individual Stales to include a apec.Uk tribe on the 
list will be considered simultaneously. The Committee ban, therefore, 
decided to drop the assurana. 

19 
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(ii) 
V A YUDOOT LIMITED 

3.6 On March S. 1991. the following Starred Question No. 128 given 
notice of by Sarvashri Harsh Vardhan and Banwari Lal Purohit. M.Ps, was 
addressed to the Minister of Civil Aviation;-' 

"(a) whether the Government propose to privatise the Vayudoot air 
service; 

(b) if so. the details thereof; and 
(c) the steps being taken by the Government to tackle the financial 

crisis faced by the Vayudoot?" 
3.7 The then Minister of Civil Aviation (Shri Harmohan Dhawan) gave 

the following reply;-
(a). (b) & (c); "Government is considering various options 
regarding the future set up of Vayudoot Limited. No final decision 
has yet been taken in this matter." 

3.8 On July 30. 1991. the following Unstarred Question No. 973 given 
notice of by Shri M. V. Chandrashekara Murthy. M.P., was addressed to 
the Minister of Civil Aviation and Tourism;-

"(a) whether the Government have conducted a study for the 
inconvenience caused due to stoppage of air services and 
connection of air-routes/airports to the passengers and 
travelling public with the closure of Vayudoot; 

(b) whether the Indian Airlines have failed to provide and take over 
the services earlier served by the V~udoot; 

(c) whether any effort would now be made to restructure the 
Vayudoot or any other airlines to reduce the inconvenience of 
travelling public; and 

(d) if so, the dctails thereof?" 
3.9 Thc then Minister of Civil Aviation and Tourism (Shri Madhavrao 

Scindia) gave the following reply;-
(a); "No. Sir. 
(b): No. Sir. Most of the services earlier operated by Vayudoot 

cannot· be taken over by the Indian Airlines because the 
runways at those airports and the traffic demand to those 
places arc not suitable for the type of aircraft'in the fleet of 
Indian Airlines. namely, Airbus A-300, Airbus A-320 and 
Boeing 737. 

(c) & (d); Government is considering various options regarding the 
future set up of Vayudoot. At the same time, 
Government is encouraging private air taxi operators to 
provide more air services." 
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3.10 On August 6, 1991, the following Starred Question No. 321 
given notice of by Sarvashri Mukul Wasnik and Santosh Kumar 
Gangwar, M.Ps was addressed to the Minister of Civil Aviation and 
Tourism:-

3.11 
(Shri 

"(a) whether the Vayudoot is incurring heavy losses every month; 
(b) if so, the details thereof for the last one year and the reasons 

therefor; 
(c) whether the Government have any plan to privatise the 

Vayudoot; and 
(d) if so, the details thereon" 

The then Minister of Civil Aviation and Tourism 
Madhavrao Scindia) gave the following reply:-
"(a) : "Yes, Sir. 
(b) : The accumulated losses of Vayudoot up to 31st March, 1991 

arc estimated to be of the order of Rs. 128 crores. The 
major reasons for the losses are: Short-haul naturt of the 
operations, obsolete and uneconomic fleet, unremunerative 
fare structure. . 

(e) & (d) : Government is considering various options regarding 
the future set up of Vayudoot. No final decision has 
been taken in the matter." 

3.12 On August 20, 1991, the following Unstarred Question No. 3569 
given notice of by Shri Mukul Balkrishna Wasnik, M.P. was addressed 
to the Minister of Civil Aviation and Tourism:-

"(a) the details of routes on which Vayqdoot has been operating 
its air serviees; 

(b) whether the Government have any, proposal to confine 
Vayudoot to the north-east and a few farflung areas only; 
and 

(e) if so, the alternative measures the Government propose to 
take to operate on the rcmaining routcs already uncovered by 
the Vayudoot?" 

3.13 The then Minister of Civil Aviation and Tourism 
(Shri MadhBvrBo Scindia) gave the following reply:-

(b) and (c) : "Government is considering various options 
regarding the future sct up of Vayudoot. No final decision 
has yet been taken in the matter." 

3.14 On August 20, 1991, the following Unstarred Question No. 3637 
given notice of by Prof. Ashok Anandrao Deshmukh, M.P. was 
addressed to tbe Minister of Civil Aviation and Tourism:-

"(a) whether tbe Government propose to wind up the Vayudoot; 
(b) if so, the details thereof; 
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(c) the total strength of Vayudoot staff who would become 
surplus as a result thereof; and 

(d) the manner in which the Government propose to rehabilitate 
the staff?" 

3.1S The then Minister of Civil Aviation and Tourism 
(Shri Madhavrao Scindia) gave the following reply:-

(a) to (d) "Government is considering various options 
regarding the future set up of Vayudoot. No 
final decision has yet been taken in the 
mattcr." 

3.16 On August 27, 1991. the following Unstarred Question No. 
4531 given notice of by Shri Anna Joshi. M.P. was addressed to the 
Ministcr of Civil Aviation and Tourism:-

"(a) whether the Government propose to review the functioning 
of Vayudoot services in the country in general and 
Maharashtra in particular; 

(b) if so, the details thereof; and 
(e) if not, the reasons therefor'?" 

3.17 The then Minister of Civil Aviation and Tourism 
(Shri Madhavrao Scindia) gave the following reply:-

(a), (b) & (c) : "For commercial and operational reasons, 
Vayudoot has been forced to reduce its network drastically in 
various States of the country. Various options arc under 
consideration of the Government regardIng the future set up of 
Vayudoot. ,. 

3.18 Replies to the questions were treated as an assurance by the 
Committee which were to be fulfilled within three months of the date 
of reply. 

3.19 On October 23, 1991. the Ministry of Civil Aviation and 
Tourism approached the Committee on Government Assurances 
through the Ministry of Parliamentary Affairs vide their U.O. Note 
No. VIIICA (4) SQ 128-LS/91 dated 23.lO.1991 to drop these six 
assurances on the grounds indicated below:- . 

"Since the promise made in reply to Starred Question No. 128 
dated S.3.1991 regarding privatisation of Vayudoot service is 
identical to the one that has now been excluded from the 
Register of Assurances. I'ide Lok Sabha Secretariat's aforesaid 
U.O. of 21.5.1991, the Ministry of Parliamentary Affairs are 
requested kindly to approach the Lok Sabha Secretariat to seek 
the exclusion of the replies given to the above mentioned 
assurances also from the Register of Assurances." 
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3.20 The Committee considered the rcquctst of the Ministry of Civil 
Aviation and Tourism for dropping ofthesc a5!UlraDCCS at their sitting 
held on May 28. 1992. 

3.11 The Committee have dedded to drop thne auurances. 
(iii) 

CASUAL LABOURERS IN MORADABAD DIVISION OF 
NORTHERN RAILWAY 

3.22 On August 28, tWO. the followifng Starred Question No. 273 
given notice of by Shri Santosh Kumar Gangwar, M.P., was addressed 
to the Minister of Rnilwuys:-

"(a) whether any agitation is being launched by the Indiull 
Railway Loco Mechanical Staff Associatiun in MonlC.labad 
division in Northern Railway for recalling cusllul labourers: 

(0) if so, the dctails of their demandli; 
(c) whether any cases of corruption in the recruitment of casunl 

labourers have also come to light; and 
(d) if so, the action proposed to be taken in this regard?" 

3.23 The then Deputy Minister in the Ministry of Railways 
(Shri Ajay Singh) gavc thc following reply:-

"(a)&(h): Indiun Railway Loco Mechanicill Staff Association 
hllvc IHunched all agitation on the ground that 285 
persons engagcd as loco c1ellllen; in MOflu.labad 
Locshcd have heell so engaged allegdly on the basis 
of bogus records, ignoring the claimfi of genuine 
cundidates. They have demanded that the candidates 
engaged allegedly on bOBliS records should Ile 
discharged from service and the l'undidates who arc 
the genuine ones. lIceording to their Association. 
should Ile engaged in their place. 

(c)&(d): With reference to complaints received in this regard. 
investigation in 44 ClIseli of appointment 85 loco 
clcOIncrs in Moradubud Loco Shed of Northern Railway 
on the basis of alleged forged documents is beinB 
conducted by the Vigilance Department of Northern 
Railway. Out of these 44 cases. investigations in 
respect of 13 cases hilve since been completed and 
DAR action against the delinquent staff iii being taken. 
Regarding remilining 31 CU!iCS investigations arc being 
done by the Vigilance. The remnining cases referred to 
in the complaints. arc being investigated by a 
Committee of Officers. 

After the investigations on hand are completed, further action 8S 
found ncccsliary will be taken by the Railway Administration in 
the light of the outcome of the invC1ltigations." 
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3.24 Reply to parts (c) and (d) of the que~tion was treated 8.'i nn 
uSlIurance by the Commitlee which was to be fulfilled within three months 
of the date of reply i.f.'. by November 27. 1990. 

3.25 The Ministry of Railways. thereafter. approached the Committee on 
Government Assurunces through the Ministry of Purliamentary Affairs ddt' 
their U .0. Note No. IIIlRlys(8)ISQ 273 LS/90 duted nil. to drop the 
assurance on the grounds indicated below:-

"In reply to parts (c) & (d) of the question while indicating the 
progress of investigations. it has been mentioned that out of 44 
cases. investigations in respect of 13 have been completed and the 
same ure in progress in respect of the remaining 31 cases. After the 
investigations arc completed. further action as found necessary will 
be taken by the railway administration in the light of the outcome of 
the investigations. 
Based on the report received from the Northern Railwuy. it is 
noticcd that investigations in 15 out of 31 cases huve already b~'en 

completed and staff found responsihle recommended for major 
penalty proceedings under DAR. Investigations into the remaining 
10 cases will also be completed early. 

As the issue involved in the above matter concerns investigation of 
cuses by Vigilance and as these malters arc not likely to bc 
completcd ellrly. same being a long dfilwn out process. it is 
considercd that no useful purpose may he served by seeking 
extension of time periodically for fulfilment of the assurance. 

As far as the Ministry of Railways arc cqneerned. no assunlllce as 
such has been made in r~'ply to the above question as the reply is 
complete in all respects giving fm:tual position of the pending 
mailers ... 

3.26 The Committec wnsidcred the request of the Ministry of Railways 
for dropping of the assurance lit their sitting held on May 2R. J 992. 

3.27 The Committee have decided to drop the assunllll'C. 
(iv) 

DENOTIFlED COMMUNITIES AND NOMADIC TRIBES 

3.28 On Mareh 12. 1980. the following Starred Question No. 248 given 
notice of hy Shri UIIlIm Rilthod. M.P. was addressed to the Minister of 
Welfare :-

"(a) whether there are dellotified communities and nomadic tribes 
in most of the States: 

(b) whether Government have taken any census of these tribes; and 
(e) if so. whut is their population. State-wi!;C?" 
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3.29 The then Deputy Minister in the Ministry of Welfare (Shri Giridhnr 
Gomango) gave the following reply:-

"(a) Yes. Sir. 
(b) No. Sir. 
(c) The question docs not arise. 

3.30 In reply to a supplementary point raised by Shri Vttam Rathod. 
M.P. regarding enumernting the nomadic tribes and the ex-criminal tribes 
in the proposed SCs/STs lists which is under the consideration of the 
Government. the then Minister of State in the Ministry of Welfare (Dr. 
Rajendra Kumari Bajpai) made the following statement:-

"Government is considering .... revising the list of Schedulcd Castes 
and Scheduled Tribes. We arc going to put a comprehensive Bill 
before Parliament. It is only thc Parliamcnt which is competent to 
revise it. At that time wc will sec all aspects of it. whether they arc 
vimukht jatis. who falls in the category of Tribes." 

3.31 Reply to the supplementary points raised on the question was 
treated as an assurance by the Committee which was to be fulfilled within 
threc months of the datc of reply i.t. by June 11. 1986. 

3.32 On June 29. 1992. the Ministry of Welfare approached Ihe 
Committee on Government Assurances Ihrough the Ministry of 
Parliamcntary Affairs ~'ide their U.O. Notc No. V/Wc1 (18)SQ-248-LS/86 
dated June 29. 1992 to drop the assurance on thc grounds indieutcd 
below:-

"The Committee on Government Assurances have takcn a decision 
on a similar sub.icct in respect to VSQ M38 dllted April 24. 1989. 
for Ihe dropping of the assurance." 

3.33 The Committee considered the request of the Ministry of Welfare 
for dropping of the assurance at their sitting held on September 9. 1992. 

3.34 The Committee take notice of the fact that a comprehensive 
revision of list of SCs/STs is already under consideration with the 
Government. The requests received from individual states to include a 
specific tribe in the list will be considered simultaneously. The Committee 
decide to drop the assurance. 

(v) 

WAR MEMORIALS FOR AWARD WINNERS 
:U5 On April 3. 1992. the following Unstarred Question (No. ~9~7 

given notice of by Maj. Gen. (Retd.) Bhuwan Chandra Khanduri. M.P. 
was addrcs~d to the Minister of Defencc:-

"(a) whether the Government contemplate to set up War Memorials 
in the name of Service personnel. Param Vir Chakra and 
Ashok Chuba award winners at theW- birth places or at other 
suitable places; and 
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(b) if so. the details in this regard?" 

3.36 The Minister of Defence (Shri Sharad Pawar) gave the following 
reply:-

(a)&(b): "There is no proposal to set up War Memoriuls specifically 
in the n!lme of awardees of Param Vir Chakra and Ashok 
Chakra by the Central Government either at their birth 
phll'es or at other suitable places. Howevcr. Government 
of India contemplate to set up a ~ational War Memorial in 
Delhi to commcmorate the memory of all Armed Forces 
personnel who laid down their lives for the country, during 
the post Independence period". 

3.37 Reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.e. by July 2. 19l)2. 

3.38 On August 13. 1992. the Ministry of Defence approached the 
Committee on Government Assurances through the Ministry of 
Parliamentary Affairs vide U.O. Note No. III!D(4)lJSQ-5957-LS/92 dated 
August 13. 1992 to drop the assurance on the grounds indicated below:-

"A suggestion was mooted in 1960 for the construction of a National 
War Memorial. The Chiefs of Staff Committee had initially 
recommended the conversion of India Gate into a Memorial for 
War heroes. including those who luid their lives after independence. 
However. this proposal was not agreed to by the Commonwealth 
War Graves Commission on thc ground that India Gate was 
essentially a Memorial for the First World War heroes and nothing 
should be done to alter the intent and purpose of the original 
inscriptions. In view of the objection of the Commonwealth War 
Grllves Commission. the choice 011 sites alternated between the 
Memorial being con~trueted in or ncar the Central Vista or ut 
Dhaula KU:ln. The possibility of locating thc Wllr Memorilll alH.I 
War Museum at one place was also examined. However. in 1991. 
the Chiefs of Staff Committee recommended the dc-linking of these 
two issues. 

In 1984. the then Prime Minister had indicated her preference for 
the site at Dhaula KU:ln for thc War Memorial Ilnd desired that 
Indiu Gate should he left unencumbered. Conllcquently. 32 acres of 
IlInd at Dhawlll KUlln were taken over. However. the Chiefli of Staff 
Committee did not fuvour this site on the ground that it would be 
out of the wuy llnd suggested the location of the Memorial on 
RlIjpath. preferably locuted between National Stadium and India 
Gale 1i0 that the Prime Miniliter could pay homage at the Memorial 
in full view of the public bef~re commencement of the Republic 
Day Parudc. This propos .. ! was not found feasibly for various 
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reasons. The matter was then again diacuacd in a meeting taken by 
RRM in November. 1985 when the choice fen on two sites viz., on 
the area between Chhalri (India Gate) and National Stadium or the 
area between Chhatri (India Gate) and Vijay Chowk. The site at 
Ohaula Kuan was ruled out. Later. when a presentation was made 
to the Prime Minister. in March 1986, he desired examination of an 
alternative site on the Western side of Rashtrapati Dhawan. A site 
on the Ridge proposed by Chiefs of Staff Committee was approved 
by the then Prime Minister who. howevet. did not approve of the 
proposed layout and Ucsign. This site did not find favour with the 
Urban Arts Commission. who expressed the view that the Memorial 
would disturb the naturnl flora and fauna of the Ridge. Some 
reservations were also expressed by Civil Aviation Oerartment 
regarding the height of the Memorial. taking into account the 
requirements of aircraft touching the Safdarjung Airport. Since then 
several sites were identified and considered for the Memorial but 
not found suitable for one reason or the other. 

In view of the afore-detailed prolonged history of the case. it 
would not he practical to envisage thal the subject Assurance can be 
implemented within a perceived period. specially as agreement on a 
site acceptable to all concerned has posed continued problems. 
despite discussions at the level of P.M. In this background it is 
requested that the Assurance may plea.'ie be dropped." 

~.39 Thc Committee considered the reque!lt of the Ministry of Deknce 
for the dropping of the aSSUfllncc at their sitting hdd on September, 9. 
1992. 

3.40 The Committee han decided to drctp the aSluran~e. 
(vI) 

OVERSTAY OF CONTRACTUAL ENGINEERS IN ITOC 

3.41 On September 3. 1991. the following Unlltarred Que!ltion No. 5394 
given notice of by Shrimali Geeta Mukherjee. M.P .. wall addressed to the 
Minister of Civil Aviation and Tourism:-

"(a) whether a number of persons in the Engineering Cadre of 
(TOC appointed on contractual basis arc allowed to continue 
10 look after the important assignments involving financial and 
other transactions after the expiry of their contract period; 

(b) if so. the reasons thereof and the details of such persons a. on 
June. 1991 alongwith the job/assignment being undertaken by 
each of them; 

(c) whether cases of irregularitiesimalpracticcillcakaac of funds 
have been reported on llCCOunl of these persona; 
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(d) if so. thc dctails thcrcnf ",11 tit, n:ml"d m. ,'L1rcs Ilh.cn 
proposcd to be taken ill II1IS rl'~,,,d; all' 

(c) whether these persoJl' ,Ire It~dy to bl' rcnw\cd fwm the 
organisation?" 

3,42 In reply to the above quc~lion, the Minister of State in the Ministry 
of Civil Aviation and Tourism (Sllli M.ldhavrao Scindia) /IIlrr·a(ja ~tated a~ 
follows:-

"(a) Five Assistant Managers (Engg.) have been c(I"tinuillg after 
cxpiry of their contract. 

(b) Statement appended. 

(e) No. Sir. 

(d) Docs not arisc. 

(e) Continuation of thcir cmployment will be considered in the light 
of opcrational necessities with thc ITOe. 

. 3.43 Reply to part (e) of the question was treuted as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.e. by December 2. 1991. 

3.44 On September 2. 1992. the Ministry of Civil Aviation and Tourism 
apprmlehed the Committe on Government Assurances through thc 
Ministry of Parliamentary Affairs vide their U .0. Note No. II 
C AT(23 )VSQ 53lJ4·LS/91 dated September 2. IlJ92. to drop the llssumnee 
on the grounds indicated bclow: 

"""that two of thc enginecrs working on eontruet basis in ITDC 
had filed Civil Suit in the Court of SutJ-Judge of Delhi wherein 
interim orders were passed saying that ITDC should give a chance 
to the cngineers for reeruitment against permanent vacancies etc. 
However. ITDC has filed un appeal against the said interim order in 
the court of Additional District Judge and the same is pending. 

It would he seen from the facts stated above that the question of 
appointment of contractual engineers in ITDC' has become a subject 
of litigation and is likely to take considerable time for settlement." 

3.45 The Committee considered the request of the Ministry of Civil 
Aviation and Tourism for the dropping of the assurance at their sitting 
held 011 October 1. 1992. 

3.46 The Comnllltee bave decided to drop tbe assurance. 
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(vii) 
TELECAST OF HINDI FILMS 

3.47 On April 27. 1992. the following Vnstarred Question No. 8060 
given notice of by Shri Bhecm Singh Potel. M.P .• was addressed to the 
Minister of Information and Broadeasting:-

"(a) the criteria and priorities for telecast of religious and social 
Hindi feuture films and T.V. serials; 

(b) the names of the religious and social Hindi feature films and 
T.V. serials proposed to be telecast during 1992-93: 

(c) whether the Government propose to telecast serials and feature 
films pertaining to Bodh Religion; 

(d) if so. the details thereof?" 
3.48 The then Deputy Minister in the Ministry of Information and 

Broadcasting (Kumari Girija Vyas) gave the following reply:-
(a) As a policy. Doordurshan docs not teleeast programmes which 

have a bearing only on religious theme. At the same time it is 
the endeavour of Doordarshan to telecast programme including 
Hindi Feature Films and Serials on elitablished tradition and 
heritage. socio-cultuml themes with universal values and to 
uphold secularism. religious toleram:e 'and communal harmony. 

(b) The actual telecast of feature films and scrillls is dependent 
upon Doordarshun's programme requirements from time to 
time. No advance schedule of programmes is drawn up for the 
entire yellr. 

(c) & (d): Serials and feature films bused on principles of Dodh 
religion. if offered. for telecast will be considered by 
Doordurshan depending on their programme requirement. 

3.49 Reply to parts (e) and (d) of the question was treated as an 
assurance by the Committee which was to be fulfilled within three months 
of the date of reply i.e. by July 26. 1992. 

3.50 On September 14. 1992. the Ministry of Information and 
Broadcasting approached the Committee on Government Assurances 
through thc Ministry of Parliamentary Affairs I'ide their V.O. Note No. 
IIII1B(17) VSQ S06O-LS;,}2 dated September 14. 1992 to drop the 
assurance on the grounds indicated below:-

...... telecast of serials and other programmes including feature films 
on established traditions. heritage and 5Ocio-cultural themes is a 
continuing programmc activity and as per normal practice. selection 
of such programme is made by Committees consisting of non-official 
members constituted for this purpose. 

The reply given to part (e) and (d) Itates that acrialslfilms bucd 
on Bodh Religion. if offered for telecalt, will be conlidered by 
Doordal'lhan depending on the programme requirement. It may 
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kindly be appreciated thut this reply was not intended to be an 
Assurance, as it only stutes that programmes on a particular theme, 
when offered will be considered on the basis of the programme' 
requirement of Doordilrshan." 

3.51 The Committee considered the request of the Ministry of 
Information and Broadcasting for dropping of the assurance at their sitting 
held on October 1, 1l)~2. 

3.52 The Commltt~ have decided to drop the assurance. 
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SIITING OF THE COMMllTEE ON GOVERNMENT ASSURANCES 
HELD ON 17TH FEBRUARY. 1992 IN ROOM No. 53. 

PARLIAMENT HOUSE. NEW DEUn. 
The Committee met on Monday. February 17. 1992 from 12.15 IITS. to 

12.45 hI's. 
PIU:SENT 

Dr. Laxminamin Pandey - Chairman 

2. Shri B. Davarujan 

~. Shri Shushi Prakash 
~. Shri Naval Kishore Rai 
S. Shri Chin maya Nand Swami 

SECRfTI\Kll\T 

Dr. R.C. Bhardwuj 

Shri Mururi Lal 
-AddilHIR,,1 Sccr~tar.r 

-Din-cUlr 

Shri Joginder Singh -DcpHI>' Mcl'etur.I' 
The Committee took up for consideration Memoranda Nos. 24 10 27 

containing requests received from varioufi Ministricwt>epartMotJt" f~r 

dropping of assuranccs. 

Meillol'OnJtml No. 24: Request for dropping of assurance ,lven on 
Scptcmber 11. 1991 in reply to Unstam:d 
Question No. 6716 regarding T.V. serial 
'Krishna'. 

The Committee eon.,idcred tbe rcquc~t of the Mini~try of Information 
and Broadcasting received through the Ministry ·of Parliamentary Affairs 
vidc' their U.O. Note No. I/IB(6)USO. 6716-LSI91 dated 1.1.1992 for 
dropping of the assurance on the followiasarounds:-

"The selection of scria1s uadcr the Sponsorship Scheme i5 an un 
going activity of DoordarAban. It i5 • continuous rrogramme activity 
and. us per the n01'DUl1 practice:. selection is made by special 
committees on which llOn-afficial members are also aominatcd. In 
October. 1990 the Doordarataan iIMtcd propollals for sponsored 
programmes and received more dan 3500 proposals from various 
producen. A number of Committees haVC9 been formed to evaluate 
tbcllC proposaI5 IIROOr di8e.oat tbcmcs like prOJrammcs for 
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children. detective programmes. socially relevant programmes. etc. 
The selection itself involves a three tier process, in the first stage. 
the concept of the proposal is approved. in the second stage. the 
plot is approved and in the third stage. the first four episodes arc 
previewed and. if found suir.lble in all respects. the serial is finally 
deared for telecast after deciding the total number of episodes to be 
telecast. It is evident from the above that selection procedure under 
the Sponsored programmes scheme is a time consuming process and 
a final decision on any of the proposals may take several months. 
This is further subject to the condition that all the proposals will not 
be approved. Doordarshan will only approve serials in accordance 
with the programme requirements. 
The proposal 'Krishna' is one of the 3500 proposals being evaluated 
by the Selection Committee. It would not be possible to specify any 
time limit for processing the proposed serial 'Krishna' and as stated 
in the previous para the serial mayor may not be eventually 
selected for telecast. 
Moreover, it may kindly be appreeiate~ that the reply to the 
question under reference was not intended to be an assurance by 
this Ministry." 

After considering the pros alld conI' of the matter, the Committee did 
not agree to the request of the Ministry to drop the assurance and desired 
that Government should decide all the pending 3500 proposals including 
the serial 'Krishna' expeditiously, 

The Committee further observed that whether or not a particular reply 
of Minister should constitute an assurance was a matter exclusively for the 
Committee to decide and the MinistrylDepartment concerned is not 
competent to question the decision of the Committee. The Committe 
would like the Ministry to note this observation for future guidance. 
Melllorundum No. 25: Request for dropping of assurance given on August 

29, 1991 in reply to Un starred Question No. 4996 
regarding Pak Spy Ring in Kutch. 

The Committee considered the request of the Ministry of Home Affairs 
forwarded through the Ministry of Parliamentary Affairs I'iele their lJ .0. 
Note No. IIHA(3)USQ.4996-LSl91 duted 5.12.1991 for dropping of the 
assurance on the following grounds:-

"In reply to above question it was stated that 'One lunas Dosal 
resident of District Kutch was apprehended on 5th May, 1991 while 
trying to cross over to India. Acasc undet Official Secrets Act was 
registered against him, The case is at the stage of investigation.' 
This reply has been treated as an assurance. Since the investigation 
is being made by the Government of Gujarat. it is requested that 
the Committee on Government Assurances (Lok Subha) may lWndly 
be moved for dropping of this assurance. ,. 
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After considering all aspects of the mailer ami the rellsons 
advanced by the Ministry, the Committee did not IIgree to drop the 
assurances as the security of the nation was involved therein. 

The Committee granted extension of time upto February 29. 
1992. 

Memorandllm No. 26: Request for dropping of assurances given 
on:-

(i) February 27. 1989 in reply to Starred Ouest ion No. 72 
regarding French help for setting up nuclear power plants; 

(ii) February 27, 1989 in reply to Unstarred Question No. 638 
regarding atomic power plants with Sovict assistance; 

(iii) July 24. 1989 in reply to Unstarred Ouest ion No. 891 regarding 
setting up of nuclear power plant with French assistance; and 

(iv) August 27, 1990 ill rcply to Unstarred Question No. J017 
regarding purchase of Light Water Reactors from France. 

Thc Committee considered the request of th~ Department of Atomic 
Energy received through the Ministry of Parliamentary Affairs I'ide their 
V.O. Note No. XIIl/AE(2)USQ.6J8-LS/89 dated 6.2.1992 for the 
dropping of the four lIssurunces on the following grounds:-

"The fulfilment of the above assurances involves the fructification of 
delicate billiteral negotiations between India and France in respect 
of French offer and hctwecn India and Sovict Union in respect of 
Soviet offer. The issues involved are too complicated and delicllte to 
be laid threadbare at a public forum. A decision in the matter 
would only be taken by the Government of India at the most 
appropriate and beneficial moment. It would not serve our interest 
to make a public diselo!iure of the issues involved or the status of 
the negotiations. 
The Committee on Government Assuranccs has always been 
appreciative of nationlll interest and the constraints of the 
Government in such sensitive matters. Prudence also requires that 
the Government doest not take a public stance on such sensitive 
bilateral issues which could he exploited against our interests by 
competing inteflllltional forces premature disclosures could also 
jeopardise the negotiations. If and when, anything concrete 
emerges. it would immediately become public knowledge. keeping 
in view the economic. technological and political significance of the 
is!lue. In the circumstances, it is requeste<1 that the Committee may 
kindly drop the above assuranccs. ,. 

The Committee reiterated their earlier decision taken by the 
Committee on Governmcnt Assurances (1990-91) and decided not 
to drop the auurance5. The Committee also desired that the matter 
~h(luld be settled with the french Government expeditiously. 
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Memartlluitml No. 27: Request for dropping of an as.<iuranee givcn on May 
25. 191)0 in reply to Unstarred Question No. Hl587 
regarding indirect taxes under dillputell. 

The Committee considered the request of the Ministry of finance 
forwarded through the Ministry of Parliamentary Affairs I'ide their D.O. 
No. F.IIlFin(l2fi) USO.10587-LS/90 dated November 27. 1991 fur the 
dropping of the assurance on the following grounds:-

"In the e"se of Assurance to the Rajya Sabh .. Unstarred Questioll 
No. 709 for :\O.7.19R5 (Annexure). there is a proposal for an 
"mendment to the legislation whieh has since heen approved by the 
Finllnce Minister and is now with the Ministry of Law for 
concurrence and veiling of the Cabinet Note. After the proposal has 
been approved hy the Ministry of Law. the proposul will be sellt to 
Cabinet for approval and on receipt of the Cabinet's approvnl a Bill 
will be prepared in consultation with the Ministry of Law and only 
then will it be introduced in Parliament. Accordingly. the 
Committee on Government Assurances (Rajya Sabha) was earlier 
requested to drop the assurance. 
Similarly. for the Lok Subha Unsturred Question No. 105R7 
dated 25th May. 1990. the Government replied tlwt there was a 
proposal under consideration for creating II forum on the pattern of 
the Settlement Commission. This proposal is receiving my active 
attcntion. 
As "mending the law is a long drawn process. it would take quite 
some time to bring the comprehensive bills. I would. therefore. 
request you to usc your good offices to persuade the Committee on 
Government Assurances to drop these Parliamentary Assurances." 

The Committee were not convinced with the reasons advanced by the 
Ministry of Finaneeand decided not to drop the assurance. 

The Committee granted extension of time to the Ministry and desired 
that Government lOhould set up a Settlement Commission for indirect tuxes 
on the pattern of ifIC:omc tax. etc. as interim measure till the 
comprehell!iive Bflls on the sUb.icct arc introduced in the House. 

Thc Committee decided to hold their next sitting on March 16. 1992. 
Th(' Cc""miJ/('t! ,IIell adjourIleti. 

~ 

•• .. 



MINUTES 
Seventh Sitting 

MINUTES OF THE SEVENTH SITTING OF THE COMMITTEE ON 
GOVERNMENT ASSURANCES HELD ON APRIL 9. 1992 

The Committee met on Thursdny. April 9. 1992 from 15.30 hours to 
16.15 hours 

PltESENT 

Dr. Laxminarain Pandey-Chairman 

2. Shri Sai Prathap Annayyngari 
3. Dr. Krupasindhu Bhoi 
4. Shri B. K. Gudadinni 
5. Shri Manphool Singh 
o. Shri Ajoy Mukhopadhyay 
7. Shri Naval Kishore Rui 
8. Shri Gadam Ganga Reddy 

SECItET" IW\ T 

Shri Murari Lal D;r~ctor 

Shri JoginderSingh Depuy SC'crewry 

Shri K. K. Ganguly V1Ider Secrl.'llIry 

2. The Committee considered their Draft Third Report and ndllpted it. 
• • 

Memora1ldll1l No. 30: Request for dropping of assurance given on 
December 9. 1991 in reply to Unstarrcd 
Question No. 2944 regarding bnckward classes 
for inclusion in the Scheduled Castes List. 

5. The Committee considered the request from the Ministry of Welfare 
received through the Ministry of Parliamentary Affairs vide their U.O. 
Note NO. IlM'el(S) USQ. 2944-Ls-91 dated March 10. 1992 for dropping 
of asslIrnnce on the following grounds:-

"The fulfilment of the assurance is linked with the comprehensive 
revision of Scheduled Caste and Scheduled Tribe lists which is 
already under consideration of the Government. The revision in 
these lists can be done only by an Act of Parliament 85 laid down 
under Ankles 341(2) and 342(2) of the Constitution. 
It is not JX'S5ible to indicate any time limit for amending the 
existing lists of Scheduled Calltes and Scheduled Tribes through an 
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Act of Parliament as it involves consultation with concerned 
agencies such as State Govts .. the Registrar General of India. 
which is a time consuming process. It is, therefore. requested that 
undcr the circumstances. the assurance may be dropped." 

6. The Committce took notice that at their sitting held on 
December 27. 1991. they considered requests for dropping of 
2 assurances given on (i) August 8, 1990 in reply to USQ No. 459 
regarding inclusion of Peruvannan Community in Scheduled Tribes 
(Mcmo. No. 11) and (ii) August 14, 1991 during the course of 
Gcncral discussion rcgarding Bill for comprehensive revision of list 
of SOST (Mcmo. No. 16) the Committee had decided to drop the 
assurance givcn in reply to USQ No. 459 (Memo. No. 11) but did 
not agrec to drop the assurance givcn on August 14. 1991 (Memo. 
No. 16) 

7. The Committce revicwed thcir earlier decision and decided to 
drop assurance given on August 14. 19()1 (Memo. No. 16). 
Accordingly. thc Committee also decided to drop the assurance 
given on Deccmber 9. 1991 in reply to USQ No. 2944 (Mcmo. No. 
30). 

MelllO/'IIlIdulII No. 3/,' Request for dropping of assurunce given 
on August 20, 1990 in reply to Vnstarred 
Question No. 1719 regarding 
Amendment to School Act. 

H. The Committee considercd the request from the Ministry of Human 
Resource Development received from the Ministry of Parliamentary 
Affairs \'ide thcir V.O. Note No. IHtIRD(6)USQ.1719-LS-<JO 
dated 11.4.1(1) 1 for dropping of assurance on the following grounds:-

"Delhi Administration had formulated proposals for amendment of 
Delhi School Education Act. 1973 in J illy, 1987 and sought 
c\eanlllce of thc Ministry of Human Resource Development. After 
the amendment pl'Oposals were cleared in principle by the Ministry 
of Law, the same were sent to the Delhi Administration by the 
Department of Education in July. 1987 for presenting the same in 
the Metropolitan Council. Delhi Administration informed the 
Ministry that the amendment Bill was introduced in the 
Metropolitan Council on 23.12.87 and the Council after duc 
process and procedure and by vote favoured to send the Bill to the 
Sclct:tion Committee of the Metropolitan Council. The Bill was 
finally passcd by the Metropolitan CounCil in August 1989 and the 
S1me was sent to the Executive Council for their concurrence. 
Su"'~quently, Metropolitan Counci1-£xecutive Coundl were 
diss(llved by the President of India and latcr when the matter was 
placed before the Administrator for his approval. he decided to 
leavc the matter to be dccided by the cleeted Govt. expected to be 
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formed in Delhi in due eourse. In view of this Delhi 
Administration has dropped the matter for the present. 

Delhi Administration Act. 1966 prescribes a detailed proeedure 
for undertaking legislation in regard to the Union Territory. An 
extract from the Delhi Administration Aet. 1966 is at Alllle.wre-ll. 
According to the provisions of this Act. all concerned authorities 
such as Metropolitan Council. Executive Council. Administrator 
and Central Govt. arc requred to be consulted. which proeess 
usually takes time. 

In view of the position stated in para 2 IIbove, Delhi 
Administration is likely to take a fresh look at the amendment 
proposals already suggested. As new problem arcas may have 
come to the notice of the Delhi Administration during the 
intervening period. there is every possibility that Delhi 
Administration may also propose some Ildditional amendmcnts to 
thc Act and may also review the amendment proposal!. already 
suggcsted. 

This is more likely because the new Executive Council and the 
ncw Administrator will have a fresh look at the whole nHltter lind 
this is likely to be long drawn process. 

From the above it may be observed thut although the 
Governmcnt had been pursuing the mattcr with all the seriousness 
it deserves. howevor. due to the long procedure involved and a 
largc number of agencies required to be consulted. the matter 
could not bc finalised and there is no likclihood of the matter 
being finaliscd in the near future. As the matter will require fresh 
look by the new Exectivc Council yet to be installed, no specific 
time limit can be indicated by the Government for undertaking 
these amendment proposals. which still may take a few more 
years. 

In view of the position and circumstances explained above. it is 
requested that Parliament Assurance arising out of Luk Subha 
Unstarred Question No. 1719 dated 20.8.1990 Jllay be dropped." 

9. The Committee. while agreeing to grant extention of timc 
upto May 20, 1992. decided to pursue the subject matter. 

10. The Committee authorised the Chairman and in his absence 
Shri Ajoy Mukhopadhyay to present ltIe Third Report to the 
House on April 21. 1992. 

11. The Committee also decided to hold their next sitting on 
April 28. 1992 at 15.30 hours. 

The Comm;lfee then adjourned. 



MINUTES 

Ninth Silting 

SITTING OF THE COMMllTEE ON GOVERNMENT ASSURANCES 
HELD ON MAY 2R. 1992 IN COMMllTEE ROOM 'D' IN 

PARLIAMENT HOUSE ANNEXE, NEW DELHI. 

The Committee met on Thursday. May 28, 1992 from 15.00 hours to 
In.OO hours 

PRESENT 

Dr. Laxminarain Pandey-Chairman 

2. Shri Sai Prathap Annayyagari 

3. Shri B. Devarajan 

4. Shri B. K. Gudadinni 

S. Shri Prahhu Dayal Kathcria 

h. Shrimali Krishncndna Kaur (Deepa) 

7. Shri Balin Kuli 

R. Shri Ajoy Mukhopadhyay 

9. Shri Shashi Pnakash 

10. Shri Naval Kishore Rai 

11. Shri Gildam Ganga Reddy 

SECltETl\ltll\T 

Shri R. C. Bhardwaj 

Shri Murari Lal 

Shri Joginder Singh 

Additiollal SecrelClry 

Dir('clOr 

Deputy Secrettlry 

Shri K. K. GangUly U1Ider SecrelClry 

4. The Committee then took up for consideration Memoranda Nos. 34 
amI 35 for dropping of 7 assurances. 

Mt.'III(//·(l/Idu/II No. 34: Request for dropping of six assurances given 
on:-

(i) March 5. 1991 in reply to Sturred Question No. 128 regarding 
privatillation of the Vayudoot lICrviee; 

(ii) July 30. 1991 in reply to Unstarred Question No. 973 regarding 
restructuring of the Vayudoot services; 
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(iii) August 6. 1991 in reply to Starred Quel'tion No. 321 regarding 
privatisation of the Yayudoot: 

(iv) Agust 20. 1991 in reply to Starred Question No. 3569 regarding 
Yayudoot services; 

(v) August 20. 1991 in reply to Unstarred Question No. 3637 
regarding winding up of Yayudoot; and 

(vi) August 27. 1991 in reply to Unstarred Question No. 45.'\1 
regarding Yayudoot service in Maharashtra. 

The Committee considered the request of the Ministry of Civil Aviation 
and Tourism received through the Ministry of Parliamentary Afh.irs ,·it/e 
their U.O. Note No. YIKA(4) SQ. 12S-LS'91 dated October 2.'\. J991 for 
the dropping of the aforesaid six assurances on the following grounds:-

"Since the promise made in reply to Starred Question No. 128 
dated 5.3. J 991 regarding privatisation of Y'IYUdOlll service is 
identical to the one (USQ 462 dt. 26.2.199J) thaI has now been 
excluded from the Register of Assurances. "itiL' Lok S .. hha 
Secretariat's aforesaid U .0. of 21-5-1991. the Ministry of 
Parliamcnlary Affairs .. re requested kindly 10 apprmu:h Ihe 
Lok Sabha Secretariat tll seek the exclusklll of the replies given 10 
the above mentioned assurances also from the Register of 
Assurances. " 

The Committee decided 10 drop all the above six assurances. 

Mmw/'u"d"m No. 35: Request for dropping of assurance given on 
August 28. 1990 in reply to Starred Question 
No, 273 regarding cusual I .. boun:rs in 
Moradabad Division of Northern Railway. 

The Committee considered the request of the Minilltry of Rllilways 
received through the Ministry of Pllrliamentary Affairs ,·jell! their 
U.O. Note No.IJlIRlys(S)!SQ-273-LSA-XI dated Nil for the dropping of the 
assurance on the following grounds:-

"In reply to parts (c) & of the question while indicating the 
progress of investigations. it has been mentioned that out of 44 
cases. inve!ltigations in respect of 13 have been completed and the 
same arc in progress in respect of the remaining 3J CIuicS. After 
the investigations are completed. further .action u,'I found necessary 
will be tllk.cn by tlu: railwllY adminilitration in the light of the 
outcome or the Invcsti&atiom;. 
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Based on the report received from the Northern Railway. it is 
noticed that investigations in 15 out of 31 cases have already been 
completed and staff found responsible recommended for major 
penalty proceedings under DAR. Investigations into the remaining 
15 cases will also be completed early. 
As the issue involved in the above matter concerns investigation of 
cases by vigilance and as these matters are not likely to be 
completed early. same being a long drawn out process, it is 
considered that no useful purpose may be served by seeking 
extension of time periodically for fulfilment of the assurance. 

As far as the Ministry of Railways arc coneered. no such 
assurance as slieh has been made in reply to the above question as 
the reply is complete in all respects giving fuetual position of the 
pending matters. 

The Committee decided to drop the assurance. 
5. Thereafter. Shri Ajoy Mukhopadhyay. M.P. raised an issue 

regarding not keeping the promise made by thc Minister of 
Railways on the floor of the House on J~ly 25. 1991 in respect of 
re-dcploymcnt of all workers in steam loco sheds. Thc Chairman 
dcsired that the matter might be placed before the Committee at 
its next sitting. 

The COlllmillee then adjourned. 
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MINUTES 

Twclnh SiUlnl 
SEVENTH SIlTING OF THE COMMJlTEE ON GOVERNMENT 
ASSURANCES HELD ON WEDNESDAY. SEPTEMBER 9, 1992 IN 

ROOM NO. 62. PARLIAMENT HOUSE ANNEXE. NEW DELHI 
The Committee met on Wednesday, September 9. 1992 from 11.30 ho~1fS 

to 12.30 hours. 

PI~ESENT 

Dr. Laxminarain Pandey-Chairman 

2. Shri Sai Prathap Annnyyagari 
3. Shri B. Dearajan 
4. Shri B. K. Gudadinni 
5. Shri Prabhu Dayal Katheria 
6. Shri Balin Kuli 
7. Shri Ajoy Mukhopndhyay 
8. Shri Shashi Prakash 
9. Shri Naval Kishore Rai 

10. Shri Chinmaya Nand Swami 
11. Dr. Krupasindhu Bhoi 

SECRETARIAT 
Shri Murari Lal -Director 

Shri Joginder Singh-Deputy Secretary 

Shri K. K. Ganguly-Under Secretary 

2. The Committee considered Memorandum No. 39 regarding for 
dropping of an assurance given on March 12. 1986 in reply to Starred 
Question No. 248 regarding denotified communtics and nomadic tribes. 
The Committee decided to drop the as,'iurancc in view of Ihe facts 
furnished by the Ministry of Welfare. 

3. The Committee then considered Memoranda No. 40 in respect of 
request for dropping of an assurance given on *pril 20, 1992 in reply 10 
Supplementary question asked by Shri K. Thulasiah Vanduyar. M.P. on 
Starred Question No. 654 regarding telecasting of 'Thirukkural' in Hindi. 

4. The Committee were not conviced with the reasons advanced by the 
Ministry of Information and Broadcasting for dropping the assurance. The 
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Committee did not appreciilte the action of the Ministry in questioning the 
wisdom of the Commillee in treating the reply as an assurance. The 
Committee were of thl' opinion th"t it was the prerogative of the 
Committee to decide whether a reply constituted an assurunee lind the 
Ministry was not to question it. The Committee decided to pursue this 
assurance. 

S. The Commillee thereafter took up for consideration of Memorandum 
No. 41 regarding request for dropping of an assunlnee given on April ~. 

1')1)2 in reply to Unstarrcd Question No. 5957 regarding war memorials for 
award winners. 

6. The Committce took notice of the fact that the issue of setting lip Will' 

memorial was pcnding before the Government sinl'e 11)60. Even after a 
p\'lllon~cd discussion to select a site. the Government could not arrive at 
any filial decision. Taking into consideration the difficulties pointed out by 
the Ministry, the Commillee dl'cideu to drop the assurunce. 

7. The Committce then considered a request received from the Ministry 
of External Affairs to drop un assuTiinee given on February 27. 1992 in 
I'l'ply to Unstarred Question No. 662 regarding encroachment of forest 
lanu by Napulese nationals. 

H. Thc Committec noted that demarcation of Indo-Nepal boundary was 
under way. In view of the cordial relations with Nepal. the Commillee felt 
tlwt the assurancc might not be pursued in public interest and treated as 
dropped. 

I). At the end, the Committee took into consideration the pending 
aSSUr<lnees anu noted with concern that there were 147 assurances of 
Eighth Lok Sahh'I, 36~ assurances of Ninth Lok Sahha and 791 assurances 
ot Tenth Lllk Sahha (UplO Second Session) pending implcment;lIion 
although those were required to be fulfilled within a period of three 
mOllths fmm the date of reply. 

HI. Taking into consideration the sulutary effect of on-the-spot study 
visits hy the Committee in the past on the pace of implcmcntution of the 
pcnding assunmccs, the Committee decided to undertake a study visit to 
UOlllbay. Cochin. Lakshadweep. Bungalore and Hyderabad after obtailling 
the approv'll of Hon'hle Spe,lker in this regard, 

11. The Commillee thcn decided to meet IIgain on Friday. September 
18, lW2 to take oral evidence llf the representatives of the Ministry of 
Communications in eonncction with pending assurance. 
TI/l' COII/II/illee ,I/e'll Qc/joU/'I/,'ti, 



MINUTES 
Fourteenth SlttlnK 

SIlTING OF THE COMMIlTEE ON GOVERNMENT ASSURANCES 
HELD ON THURSDAY, OCTOBER 1. 1992 IN ROOM NO. 53, 

PARLIAMENT HOUSE, NEW DELHI. 
The Committee met on Thursday, October 1. 1992 from 11.30 hours to 

12.00 hours. 
PRESENT 

Dr. Laxminarain Pandey - Chairman 

2. Dr. Krupasindhu Bhoi 
3. Shri B. Devarajan 
4. Shri B.K. Gudadinni 

5. Shri Prabhu Dayal Katheria 
6. Shri Shashi Prakash 
7. Shri. Naval Kishore Rai 
8. Shri Chinmaya Nand Swami 

SECRETI\IUI\T 

Shri R.C. Bhardwaj -Additional Secretary 

Shri Murari Lal -Director 

Shri K.K. Ganguly -U"da Secretary 

2. The Committee took up for consideration Memoranda Nos. 41A, 42 
and 43 containing requests for dropping of assurances received from 
various Ministries. 
Memorandum No. 4/ A: Request for dropping of the assurance given on 

September 3, 1991. in reply to Unstarred 
Question No. 5394 regarding overstay of 
contractual engineers in ITDe. 

3.1 The Committee considered the request of the Ministry of Civil 
Aviation and Tourism received through the Ministry of Parliamentary 
Affairs vide their U .0. Note No. 1/ CAT(23) / USO. 5394·LS /91 dated 
2.9.1992 for the dropping of the assurance on the following grounds:· 

" .... that two of the engineers working on contract basis in ITDC 
had filed Civil Suit in the Court of SulJ.Judge of Delhi wherein 
interim orders were passed saying that ITDC should live a chance 
to the engineers for recruitment against permanent vacancies etc. 
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However. ITDC ha .. filed an appeal against the said interim order in 
the court of Additional District Judge and the same is pending. 

It would be seen from the facts staled above that the question of 
appointment of contractual engineers in ITDC has become a subject 
of litigation and is likely to take considerable time for settlement." 

:\.2 The Committee discussed the matter and decided to drop the 
allsuranee. 

Memorandllm No. 42: Request for dropping of the assurance given on 
November 25. 1991. in reply to Starred Question 
No. 50 regarding supply of explosives to Allsam 
extremists. 

4.1 The Committee considered the rcquellt of the Ministry of Home 
Affairs received through the Ministry of Parliamentary Affairs ,-ide their 
U.O. Note No. JI/HA(3)SQ. 50-LS/91 dated 21.9.1992 for the dropping 
of the assurance on the following grounds:-

"The Government of ASliam has informed that two persons were 
arrested by Bihar Police. They arc reported to have sinl.·c been 
bailed out. Assam Police also arrested onc person and hc also 
managed to seeure b .. il. Further investigation shows that the 
l"llOsignmcnt of explosives was meant for usc in illicit mining in 
Shillong area of Meghalaya and not for terrorist activities. The case 
is still undcr investigation. 

The matter is within the area of responsibility of the State 
Government. The investigation by the State Police and the judicial 
process is likcJy to take timc and it will not be pos. .. ible to get the 
information within a reasonable time." 

4.2 The Committee did not agree to drop the assurance and desired that 
it might bc implemented within the extended time. 

Mt'/Illmmdum No. 43: Request for dropping of the assuranee given on 
April 27. 1992 in reply to Unstarred Question 
No. 8060 regarding telecast on Hindi films. 

5.1 The Committee considered the request of the Ministry of 
Information and Broadcasting received through the Ministry of 
Parliamentary Affairs vide their U.O. Note No. III f IB(17) fUSQ. 8860-
LS/92 dated 14.9.11JQ2 for the dropping of the as. .. urance on the following 
grounds:-

"telecast of serials and other programmes including feature films on 
established traditions. heritage and socia-cultural themes is a 
continuing programme activity and as per normal practice, selection 
of such programme is made by Committees consisting of non-offlCial 
members constituted for this purpose. • 
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The reply given to part (c) & (d) states tHat serials/films ba.c;ed on 
Bodh religion. if offered for teleca.c;t. will be considered by 
Doordarshan depending on the programme requiH·menl. II mlly 
kindly be appreciated that this reply was nut intended to be an 
As.c;urancc. as it only states thaI programmes on a particular theme. 
when offered will be considered on the basis of the programme 
requirement of Doordarshan." 

5.2 The Committee agreed wilh lhe views of the Ministry and decided 10 
drop the aiSurance. 

The Committee then adjourned. 



ANNEXURE I 

("ide para No. 1.32 of the Report) 

RAJY A SABIIA 

Unslarrcd Question No. 709 

To he answered on 30 July. 1985 

ColIl'Cliun of Assessed dulles from default companies 

709. SHRI NIRMAL CIIATIERJEE: 

Will the Minister of Finance he pleased to state: 

(a) whether Governmelll propose to bring forward a comprehensive 
legislation to empower it to collect assessed dulies whil:h the default 
companies very often hold up with themselves while excise duty 
claims lie in disputes in Courts; and 

(b) what is th.: number of such cuses pending in courts and the amount 
held up at present? 

ANSWER 

The Minister of SllIle In the Mlnlslry of Fln8Jl('c 

(SHRf JANARDIIAN POOJARI) 

(a) Among the proposals before the Government to ensure that revenue 
lilIes not get blocked in Court cases is a proposal to make it an 
offence under law 10 collect duties from the public and hold on 10 
the amount, \\'ithout depositing it in Guvernment account. 

(h) Ahout 7()()O cases relating to Central Excise Duties arc pending in 
various Courts, Most of these relate to issues having a bearing on 
the rate of duty valuation and excisability of the products, 
Ouantificatilln of revenue involved in individual casc!t is pos.o;ible, 
IInh after Court del'isions arc available. 
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ANNEXURE /I 

(vide para 8 of the Minutes dt. April 9. 1992) 

Extradli from Delhi Administration Ad, 1966 

Section 22(1): 

Sub.iect to the provIsIons of this Act. the Metropolitan Council shall 
have the right to discuss. and make recommendations with respect to the 
following matters in so far as they relate to Delhi. namely:-

(a) proposals for undertaking legislation with respect to any of the 
matters enumerated in the State List or the Concurrent List in the 
Seventh Schedule of the Constitution in so far as any such matter is 
applicable in relation to Union Territories (hereafter referred to as 
the State List and the Concurrent List); 

(b) proposals for extension to Delhi of any enactment in force in a State 
relatable to any matter enumerated in the State List or the 
Concurrent List; 

(c) proposals for legislation referred to it by' the Administration with 
respect to any of the matters enumerated in the State List or the 
Concurrent List; 

(d) the estimated receipts and expenditure pertlllmng to Delhi to Ile 
credited to and to be made from. the Consolidated Fund of India; 
and notwithstanding anything contained in the Delhi Development 
Act. 1957. the estimated receipts and expenditure of the Delhi 
Development Authority; 

(c) mallers of administration involving general policy and schemes of 
development in so far as they relate to matters enumerated in the 
State List or the Concurrent List; 

(f) any other mailer referred to it by the Administrator. 

St'ctlOll 22( 2): 

The recommendations of thc Mctropolitan Council. after having been 
duly considered by the Executive Council. shall. whenever necessary. be 
forwarded by thc Administrator to the Central Government with the 
views. if any. exprcssed thercon by the Executivc Counid. 
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(Vide para 3.19 of Report) 

LOK SABHA 

ANNEXURE II/ 

UNSTARRED QUESTION No. 46l 

TO BE ANSWERED ON' FEBRUARY 26, 1991 

462. SHRI Y ASHW ANTRAO P A TIL: 

Will the Minister of CIVIL A VIA TION be pleased to state: 
(a) whether there is any proposal to restructure the Vayudoot; and 
(h) if Sll, the details thereof? 

ANSWER 
The Minililer or Slale in Ihe Miniliu'y uf Civil ,hlillion 

(Shri 1I1l1'IIIOhun DhIlWIUI' 
(a) allll (b): The Government is l'OlIsid" mg various optiOIl," ICgarding 

the future' scI up of Vayudoot Limilnl. "\0 final dCl'i~ion has yl't hel'n. 
t:1~"1I III liIi, 11I:llIl'I 
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MINUTES 

Fifth Sitting 

SITTING OF THE COMMITTEE ON GOVERNMENT ASSURANCES 
HELD ON THURSDAY, APRIL 15, 1993 IN ROOM NO. 143 IN 

PARLIAMENT HOUSE, NEW DELHI. 

The Committee met on Thursday, April 15, 1993 from 15.30 hours 
to 16.00 hours. 

PRESENT 

CHAIRMAN 

Dr. Laxminarain Pandey 

MEMBERS 

2. Dr. Krupaaindhu Bhoi 
3. Shri B. Devarajan 

4. Smt. Saroj Dubey 
5. Shrl B.K. Gudadinni 

6. Shri Prabhu Dayal Katheria 
7. Shri Ajoy Mukhopadhyay 

8. Shri Surendra Pal Pathak 
9. Shri Nawal Kishore Ral 

SECRETARIAT 

Shri Joginder Singh, Deputy Secretary 

Shri K.K. Ganguly, Under Secretary 

2. The Committee considered the Draft Twelfth Report and adopted it. 

3. The Committee authorised the Chairman and in his ab •• nee 
Shri B. Devarajan, M.P. to preHnt the Report on the Table of the House during 
the current .... Ion of Lok Sabha IOmetim.1n May, 1993. 

4. The Committee also decided to take evidence of the Ministry of 
Urban Development and Programme Implementation In connec:tlon with 
certain pending UlUrances at their next sitting" 

5. ThfI Committ .. tIHHJ IIdjoum«i. 
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